TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRA-ORDINARY PART-II,
SECTION 3, SUB-SECTION 9(IT)

Government of India
Ministry of Finance
Department of Revenue
Central Board of Direct Taxes

.........

New Delhi, the 12th September,1997

CORRIGENDUM
Income-tax

8.0. (E) - In exercise of the powers conferf:!ed by Section 295

of the Tncome-tax Act, 1961 (43 of 1961), tfle Cehtralg Board of

Direct Tazes herehy makes the following amendment in the
notification of Government of India, Ministry of Finance

(!’59partment of Revenue) hearing $.0. No.8Y0(E) .dated 22nd Nc.vember',

1396 namely :-

"The following footnote shall be incorporated with the said

Notification. |

Foot Note :- The principal rules were puiﬁ]ished vide
Notification $.0.No.969 dated 26.3.62 and last
amended under S.O.NO.BOB(EI) dated 21st

November, 1998,

I
~ (JAT RAJ KAJLA)
UNDER SECRETARY TO THE GOVERNMENT OF INDIA

F.N0.133/103/96-TPL
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